
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

M.A.NO. 	171 OF 1992 in 
O,A.No. 	77 OF 1992. 

DATE OF DECISION 06/04/1995 

Shri V.G.Wakhle 

Shri P.K.Handa 

Versus 

Union of India and ors. 

Shri N.S.Shevde 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble MrVeRadhakrishnan 	 Member (A) 

The Hon'b1eL'. Dr.R.K.Saxefla 
	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgernent ? 
	fr 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 
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wakh le, 
SM-Angadistation, 

9, Gaatri Kriuoa, 
Manja pur, 

rr9 - 

(Advocate : Mr.P.K.Handa) 

Versus 

Union of India, 
Owing and represented by 
General Manager, 
Western Railway, 
hurchgate, 

Bombay - 400 020. 

Divisional Railway Manager, 
Vadodara Division, 
Western Railway, 
Pratapnagar, 
Vadodara - 390 004. 

Sr.Divisional Operating Supdt., 
Divl.Railway Managers Otf ice, 
Western Railway, 
Pratapnagar, 
Vadodara - 390 004. 

Sr.Divisional Accounts Officer, 
Western Railway, 
Pratapflagar, 
Vadodara - 390 004. 

.Appljcajit. 

•• Respondents  

(Advocate  : Mr.N.S.Shevde) 

ORAL JUD3ENT 

O.A.NO. 77 OF 1992. 

with M.A.NO. 171 of_1992. 
Date : 06J04/1995. 

Per 	: Hon 'ble Mr.V.Radhakrjshnan 	Member (A) 

Heard 1r.P.K.Handa and Mr.N.$.hevde, learned 

Counsels for the applicant and the respondents respectively. 
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ehe question in O.A. is regarding settlement of 

retirement benetits to the applicant after retirement and 

particularly whether any amount is due regarding encashrnent 

of leare. With the consent of both the counsel, it is 

directed that the Respondents may emine this point, and if 

any payments Including leave encahment are due to the applic-

ant : they should be paid within a period of 12 weeks from 

the date of receipt of this order, and itxwW there are no 

dues to the applicant, position may be intimated to him 

within that period. 

In view of the above directions, O.A. stands 

disposed of accordingly. No order as to costs. 

M.A.No. 171/92 does not survive and stands disposed of. 

( •R.K.Saxena) 	 (V.Radb.akrlshnan) 
Member (J) 	 Menber (A) 

npm. 
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CENTRAL ADNINISTRA EVE TRINAL 
AHMEDABAD I ?CH 

App1icatin No.  

Transfer Application Nc  

CERT IF ICATE 

Certified that no further action :s.required to be taken and 

the case is fit for consignment t - he Record Room (Decided) 

Dated : 	c -  - 

Ccuntrsign 

Section Officer65 

	 Signature s1f the Dealing 


